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ITEM NO.1501 COURT NO.2 SECTION PIL-W

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

I.A. NO. 26542/2018 IN W.P.(C) NO. 406/2013

RE-INHUMAN CONDITIONS IN 1382 PRISONS

Date : 13-12-2018 This application was called for pronouncement
of judgment today.

Mr. Gaurav Agrawal, Adv. (A.C.)

Applicant Mr. Sanjay Parikh, Adv.
Ms. Aparna Bhat, Adv.
Ms. Ninni Susan Thomas, Adv.
Mr. Yash S. Vijay, Adv.
Mr. Himanshu Agarwal, Adv.
Ms. Sanjana Srikumar, Adv.

For Petitioner(s) By Post

For Respondent(s) Mr. A.N.S. Nadkarni, ASG
Mr. R.M. Bajaj, Adv.
Ms. Binu Tamta, Adv.
Mr. R. Bala, Adv.
Ms. Sushma Manchanda, Adv.
Ms. Suhasini Sen, Adv.
Ms. Aarti Sharma, Adv.
Mr. G.S. Makker, Adv.
Mr. B.V. Balram Das, Adv.
Mr. Raghavendra Mohan Bajaj, Adv.
For States of
Andhra Pradesh Mr. Guntur Prabhakar, Adv.
Ms. Prerna Singh, Adv.

Arunachal Pradesh Mr. Anil Shrivastav, Adv.
Mr. Rituraj Biswas, Adv.
Mr. Satyendra Kumar Srivastav, Adv.

Assam Mr. Shuvodeep Roy, Adv.
Mr. Somnath Banerjee, Adv.
Bihar Mr. M. Shoeb Alam, Adv.
Ms. Fauzia Shakil, Adv.
%ﬁifwmd Mr. Ujjwal Singh, Adv.
gﬁgﬁﬁ%. Mr. Mojahid Karim Khan, Adv.
Reacon =T
Chhattisgarh Mr. Atul Jha, Adv.

Mr. Dharmendra Kumar Sinha, Adv.
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Hemantika Wahi, AOR
Jesal Wahi, Adv.
Vishakha, Adv.

Vikas Mahajan, Adv.
Vinod Sharma, Adv.

M. Shoeb Alam, Adv.
Fauzia Shakil, Adv.
Ujjwal Singh, Adv.
Mojahid Karim Khan, Adv.

Tapesh Kumar Singh, AOR
Aditya Pratap Singh, Adv.

V.N. Raghupathy, AOR
Prakash Jadhav, Adv.

C.K. Sasi, Adv.
Nayantara Roy, Adv.

Deepa M. Kulkarni, Adv.
Nishant R. Katneshwarkar, Adv.

Leisangthem Roshmani Kh., Adv.
Maibam Babina, Adv.
Anupama Ngangom, Adv.

Ranjan Mukherjee, AOR
K.V. Kharlyngdoh, Adv.
Daniel Stone Lyngdoh, Adv.

K.N. Madhusoodhanan, Adv.
T. G. Narayanan Nair, AOR

Rajesh Srivastava, Adv.

K. Enatoli Sema, AOR
Amit Kumar Singh, Adv.

Anindita Pujari, Adv.
Aarti Kumar, Adv.

Jaspreet Gogia, Adv.
Mandakini Singh, Adv.

Amit Sharma, Adv.
Ankit Raj, Adv.

Nidhi Jaswal, Adv.
Ruchi Kohli, Adv.

Aruna Mathur, Adv.
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Mr. Avneesh Arputham, Adv.
Ms. Anuradha Arputham, Adv.
Ms. Geetanjali, Adv.

for M/s Arputham Aruna & Co.

Tripura Mr. Shuvodeep Roy, Adv.
Mr. Rituraj Biswas, Adv.

Tamil Nadu Mr. M. Yogesh Kanna, AOR
Mr. S. Raja Rajeshwaran, Adv.
Mr. S. Partha Sarathi, Adv.

Telangana Mr. P. Venkat Reddy, Adv.
Mr. Prashant Tyagi, Adv.
For M/s Venkat Palwai Law Associates

Uttar Pradesh Mr. Harish Pandey, Adv.

Uttarakhand Ms. Rachana Srivastava, AOR
Ms. Monika, Adv.

West Bengal Mr. Suhaan Mukerji, Adv.
Ms. Astha Sharma, Adv.
Mr. Abhishek Manchanda, Adv.
Ms. Kajal Dalal, Adv.
Ms. Dimple Nagpal, Adv.
For M/s PLR Chambers

A&N Islands Mr. K.V. Jagdishvaran, Adv.

Mr. M.K. Mondal, Adv.
Mrs. G. Indira, Adv.

Puducherry Mr. V.G. Pragasam, AOR
Mr. S. Prabu Ramasubramanian, Adv.

Mr. T.N. Rama Rao, Adv.

Mr. Hitesh Kumar Sharma, Adv.
Mrs. T. Veera Reddy, Adv.

Hon’ble Mr. Justice Madan B. Lokur pronounced the
reportable order of the Bench comprising His Lordship,
Hon’ble Mr. Justice S. Abdul Nazeer and Hon’ble Mr.
Justice Deepak Gupta.

In terms of the signed reportable order, application

stands disposed of with the following observations:



“12. We request the Justice Amitava Roy
Committee to look into all the issues raised in the
application in greater depth in addition to its Terms
of Reference.

13. Since we are leaving all other issues open
for consideration by the Justice Amitava Roy
Committee, the applicant is at liberty to assist the

Justice Amitava Roy Committee in this regard.”

(SANJAY KUMAR-I) (KAILASH CHANDER)
AR-CUM-PS ASSISTANT REGISTRAR
(Signed reportable order is placed on the file)
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